
t IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

c\• 
BETWEEN: 

Michel Francis 
Haxneed Khan 	 .. Applicants 

AND 

The Commander Works Engineer, 
Mud Fort, Secunderabad-500 003. 

The Engineer-inChiaj 
Army Head Quartersj Kashmiri House, 
Rajaji Marg, New Delhi 

Chief Engineer, Headquarters, 
Southern Coirnuand Enineers Branch, 
P.,no, All flAl 

Gerrison Engineer (P) (I) (R&B) 
Chandrayangutta, Iceshavagiri Post, 
Hyderabad. 	

I 
Garrison Engineer (P) (I) R&B) 
Kanchan Bagh, Hyderabad. 	 Respondents., 

Lounsel for the applicant: Mr. K. Lakshmana Chary 

Counsel for the Respondents: Mr. N.R. Devaraj 

COnAN: 	
I 

THE HON'BLE SHRI R. RANGARAJAN: MEMBER (ADMIc.) 

THE HON'BLE SHRI B.S. JAI PARAMESHWAR: MEMBER (JUDL.) 

IJIJDGEMENT 
(Oral order per Honeblel  Sri R. Rangarajan: Member (Admn.) 

S. 

None for the ajplicant and Shri Devaraj for respondents. 
I 	 - 

This. OA refle2H-y came up for hearing. It was posted 
L 

for final hearing even earlier in the year 1994. As learned 

counsel for the applicant is not presentit is presumed that 

he has no interest in pursuing the case. 

In view of the 'above, as per Rule 15(1) of CAT crocedura,e) 
19c'z the OA is dismissed. No costs. 

(R. RANGARAJAN) 
MEMBER (!WMN.) 

Dated: 26TH NOVEMBER 1996  
Dictated in the open court 	.' 

KSM 	 P,,j 

(B.S. JAI PARPJ4E HWAR 
__—MEM91 (qjDL.) 
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